FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF CMM INFRAPROJECTS LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor CMM Infraprojects Limited

2. | Date of incorporation of corporate debtor 27-03-2006

3. | Authority under which corporate debtor is | ROC-Gwalior.
incorporated / registered

4. | Corporate Identity No. / Limited Liability | L45201MP2006PLCO018506
Identification No. of corporate debtor

5. | Address of the registered office and principal | 108, Corporate Center 8-B South
office (if any) of corporate debtor Tukoganj Indore, MP- 452001 IN

6. | Insolvency commencement date in respect of | Date of order 15-12-2022,
corporate debtor Order received via Speed Post from

NCLT on 30-12-2022

7. | Estimated date of closure of insolvency | 27-06-2023

resolution process (180 Days From the date of receipt of
Order)

8. | Name and registration number of the insolvency | Name:-Mr. Navin Khandelwal
professional acting as interim resolution | REG. NO.:- IBBI/IPA-001/IP-
professional P00703/2017-2018/11301

9. | Address and e-mail of the interim resolution | Address:- 206, Navneet Plaza 5/2 Old
professional, as registered with the Board Palasia, Indore- 452018

Email:navink25@yahoo.com

10. | Address and e-mail to be wused for | Address:- 206, Navneet plaza 5/2 Old
correspondence with the interim resolution | Palasia, Indore- 452018
professional Email:cirp.cmminfra@gmail.com

11. | Last date for submission of claims 12-01-2023

(14 days from the date of order received
by IRP)

12. | Classes of creditors, if any, under clause (b) of | Not Applicable.
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified to | Not Applicable.
act as Authorised Representative of creditors in a
class (Three names for each class)

14. (a) Relevant Forms and Weblink:https:/ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

Physical address: As per point 10
(b) Not applicable as per information
available with IRP till date

Notice is hereby given that the National Company Law Tribunal Indore Bench has ordered the
commencement of a corporate insolvency resolution process of the M/s CMM Infraprojects
Limited on 15th December, 2022
The creditors of M/s CMM Infraprojects Limited are hereby called upon to submit their claims
with proof on or before 12-01-2023 the interim resolution professional at the address mentioned
against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class [specify class] in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Navin Khandelwal

Interim Resolution Professional
IBBI/TIPA-001/1P-P00703/2017-18/11301
Place : Indore

Date 01-01-2023




Power failures amplify calls for utility to rethink gas in US

Nashville (US): A federal utility's decision to resort to
rolling blackouts after coal and natural gas units went
offline during dangerously cold conditions has intensified
questions about the Tennessee Valley Authority's recent

decision to double down on fossil fuels. TVA experienced
its highest ever winter peak-power demand on December
23 as an arctic blast brought blinding blizzards, freezing

rain and frigid cold from Maine to Seattle.
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MORE EUROPEAN NATIONS
TIGHTEN RULES FOR CHINA

France, Spain and England to implement tougher Covid measures

AP | Paris

France, Spain and England
will implement tougher

Covid measures for passen-
gers arriving from China, au-
thorities said on Friday:
France’s government is re-
quiring negative tests, and is

would continue to push for a
Europe-wide policy.

France’s hospitals have
struggled in recent weeks
with a large number of pa-
tients because of three con-
current outbreaks: the sea-
sonal flu, a wave of bronchi-
tis cases and Covid.

Earlier, Spain’s govern-
ment said it would require all
air passengers coming from
China to have negative tests
or proof of vaccination.

Health Minister Carolina
Darias said Spain would be
pushing for similar measures
at a European level.

Workers wearing protective masks and suits help Chinese travellers leaving the arrival hall of Rome

Fiumicino International Airport, on December 29, 2022, after heing tested for Covid-19.

urging French citizens to
avoid non-essential travel to
China. France is also reintro-
ducing mask requirements
on flights from China to
France.

French health authorities
will carry out random PCR
tests at airports on passen-
gers arriving from China to
identify potential new coron-
avirus variants. The new
rules take effect on Sunday,
but officials said it would be a
few days before they are fully
in place.

The UK. government an-
nounced that anyone travel-
ling to England on direct
flights from China would be
required to take a pre-depar-
ture test from Jan 5.

Health Secretary Steve
Barclay said that the UK. was
taking a “balanced and pre-
cautionary approach”. He de-
scribed the measures as
“temporary” while officials
assess Covid statistics.

France and Spain said they

DEATHS INCREASE T0 9,000
PER DAY: DATA FIRM

Canberra: Deaths attributed to
Covid in China have increased to
9,000 people per day, according to
a data firm, reported
news.com.au, an Australia-based
publication.

The report said: “British-based
research firm Airfinity has doubled
the number of people it estimates
are dying from Covid in China as
the number of infections soar. It
comes after Beijing lifted the
draconian zero-Covid health
measures in November that had
been in place for years.”

Death rate in
Japan on a
different scale,
says report

IANS / Tokyo

The number of people dying
from Covid over the last
three months in Japan is
nearly 16 times higher than
during the same period last
year, the media reported on
Saturday.

According to the country’s
national daily The Mainichi,
this year’s numbers are on a
different scale compared to
the last. Japan is currently
going through its eighth
wave of the pandemic.

From Dec 23 to Dec 29 last
year, daily deaths stood at: 3,
0,1,0,0,2,and 4 —for a week-
ly total of 10.

Deaths over the same
week this year were: 315, 339,
306, 217, 271, 415 and 420 —for
atotal of 2,283, based on data
released by the Ministry of
Health, Labor and Welfare.

“Taking a wider look at
the most recent three-month
period from Oct 1 to Dec 29,
there were 744 deaths during
that time frame last year.
This year, the figure is
11,853,” the report said.

Over the four-month peri-
od from Aug 31 to Dec 27 this
year, people in their 80s rep-
resented 40.8% of the deaths.

“Those in their 90s and
above accounted for 34.7%,
and those in their 70s made
up another 17%. In total, peo-
ple in these three age brack-
ets accounted for 92.4% of
the fatalities,” the report
said.

Japan on Saturday report-
ed 107,465 new coronavirus
cases, down 41,319 from Fri-
day.

-AFP

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
CMM INFRAPROJECTS LIMITED

is incorporated / registered

RELEVANT PARTICULARS
1. | Name of corporate debtor CMM Infraprojects Limited
2. | Date of incorporation of corporate debtor 27-03-2006
3. | Authority under which corporate debtor ROC-Gwalior.

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

L45201MP2006PLC018506

5. | Address of the registered office and principal
office (if any) of corporate debtor

108, Corporate Center 8-B South Tukoganj

Indore, MP- 452001 IN

6. | Insolvency commencement date in

Date of order 15-12-2022,

respect of corporate debtor Order received via Speed Post from NCLT
on 30-12-2022
7. | Estimated date of closure of insolvency 27062023

resolution process (180 Days From the date of receipt of Order)
8. | Name and registration number of the Name:-Mr. Navin Khandelwal

insolvency professional acting as interim REG. NO.:-

resolution professional 1BBI/IPA-001/IP-P00703/2017-2018/11301

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Address:- 206, Navneet Plaza 5/2 Old Palasia,

Indore- 452018

Email:navink25@yahoo.com

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address:- 206, Navneet plaza 5/2 Old Palasia,

Indore- 452018

IRP ill date

11.| Last date for submission of claims 12:01-2023 (14 days from the date of order
received by IRP)
12.| Classes of creditors, if any, under Not Applicable.
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
| | resolution professional
13.| Names of Insolvency Professionals Not Applicable.
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14, (a) Relevant Forms and Weblinkhttps://iobi.govin/home/downloads
(o) Details of authorized representatives Physical address: As per point 10
are available at: (b) Not applicable as per information available with

Office of the Executive Engineer, P.W.D.

Bridge Construction Division Ujjain (M.P.)

Tender Notification No. - 12/SAC/2022-23

Notice Inviting Tender

Ujjain, Date: 25/12/22

Online Tender for the work mentioned below are being invited. The Tender have been uploaded
on the e-Tender Portal of Public Works Department https://mptenders.gov.in in Tender details are as

below:-
S. Tender District | Nature Name of Work Call | Cost of (EMD
No. ID. of work No. | work Fee/
(PAC) Tender
(Rs.in | Fee) All
lacs) Tender
Document
& Other
1 2 3 4 5 6 7 8
1 2022_ | Mandsaur | Bridge |CONSTRUCTION OF First | 198.41 Online
PWDRB_ SUBMERSIBLE BRIDGE Only
239918_1 ACROSS NALLAH ON
MALHARGARH RAILWAY
STATION TO NARAYANGARH
ROAD DISTRICT
MANDSAUR (M.P.)

G-21088

Tiiq-Tifq ¥ 3rer SN,
I T3i, 36 vesh |

The document can only be purchased online from the above website after making online pay-
ment. The last date & time for purchase of document online is Dated 16.01.2023 up to 17:30 PM.
Detail NIT and other details can be viewed on the above mentioned portal. Amendments to NIT, if any,
will be published on website only, and not in newspaper.

(S K Agrawal)
Executive Engineer
PWD Setu Nirman Division Ujjain

mentioned against entry No. 10.

offalse or
Navin Khandelwal
Interim Resolution Professional
IBBI/IPA-001/IP-P00703/2017-18/11301
Place : Indore
Date 01-01-2023

Notice is hereby given that the National Company Law Tribunal Indore Bench has ordered
the commencement of a corporate insolvency resolution process of the M/s CMM
Infraprojects Limited on 15th December, 2022
The creditors of M/s CMM Infraprojects Limited are hereby called upon to submit their
claims with proof on or before 12-01-2023 the interim resolution professional at the address

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA.

proofs of claim shall attract penalties.

CAPRI GLOBAL HOUSING FINANCE LIMITED
A\P RI GLOBAL Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
HOUSING FINANCE LIMITED Lower Parel, Mumbai- 400013, Circle Office :- Capri Global Capital Limited 9B, 2nd Floor,
Pusa Road, New Delhi — 110060

LIC HOUSING FINANCE LTD.

APPENDIX IV POSSESSION NOTICE (for immovable propert

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL)
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
and in exercise of powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules 2002, Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) /
Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days from the date
of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby given to the
Borrower(s)/Guarantor(s) and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the
said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower's attention is invited to
provisions of sub —section (8) of section 13 of the Act, in respect of time available, to redeemthe secured assets.
The borrower in particular and the public in general are hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of CGHFL for an amount as mentioned herein

underwith interest thereon.

@y LI c H FL S.| Name of the Borrower(s) / i Demand Notice Date of
- . . . I\ Guarantor(s) Description of Secured Asset (Immovable Property) P .
o Area Office :- 2 Business, Centre, 329, Scheme No. 97, Part-4, Slice-1, f (Loan Account No Al that o7 D oo o aaam
LIC HOUSING FINANGE LTD . . at piece and parcel of Flat No. 403, ad
Gopur Square Indore (MP) 452010 PH NO. 0731-4026100 LNHLIND000005250 measuring 981 sq.ft. 4th floor, Samraddhi Height, Rs.
4 of our Indore Branch) Plot No. B-40, Samarth Park Colony, Gram Umariya, | 13,59,391/-
Ashok Kumar Raghuvanshi |Tehsil Mhow, Indore, Madhya Pradesh —452001.
DEMAND NOTICE (Borrower)
Sadhana Raghuvanshi,
(Demand Notice under section 13(2) of the securitization of financial assets & reconstruction and security interest Act 2002), (1) Sr. No. (Co-Borrower)
(2) Loan A/c No. (3) Borrowers Name & Address (4) Property Address (5) Sanction Amount & Date (6) O/S Amount Due. 2.|(Loan Account No. Al that piece and parcel of Plot No. 18,| 12-10-2022 |30-12-2022
L;\lHLINIDgOOOgOIBh) admeasuring 800 sq ft. Sukh Nagar Extension Rs.
: Sanction of our Indore Branc Colony, Sector -B, Survey No. 74/16, Village,| 19,92,682/-
:r. Loan Name of Applicant/ Address of loan in Rs Amo_unt Mahendra Virendra Kodariya, MHOW, District Indore, Madhya Pradesh
o Number Gurantors and Address Property Due in Eé (Borrower) — 453441, Bounded As:, East By — Colony Road ,
7 Date Shailendra Thakur, West lIBy— Ploté\lo. 13, North By — Plot No. 17, South
1 Vandana Thakur By —Plot No. 1
Q) 2 @) - - ( ) (5) (6) (Co-Borrower)
1./121100004555 1. Mr DEEPAKKUMAR VIJWANI(F.’rImary Applicant) 2.Plot No. 586 South East Part of 50’00'000/- 52191'662'79 Place : INDORE Date : 01-01-2023 Sd/- (Authorised Officer) For Capri Global Housing Finance Limited (CGHFL)
Mr.LOKESH VIJWANI ( Co- Applicant) 3. Mrs. AARTI|ROW House No. H-7, Green park [ 24/07/2020 + Interest & other
VIJWANI (Co-Applicant) 4.Mrs.HIMANI VIJWANI (Co-[Colony, Near Rishi Nagar , Ujjain Charges . .
Applcant) 5. Appi as601 orRIfer dRIUEH Wil dle it fawrer
pplicant) 5. MUSKAN VIIWANI (Co-Applicant) R/O[456010 , *qUsdl JHIIT 2qUsdl
Plot No.H 7, GREEN PARK COLONY , RISHI NAGAR ,
ULJAIN, MP- 456010 fafee @, TYE e & W @usar (A..)
2.121100002042| . LALCHAND YADAV(Primary Applicant) , R/O PlotNo [Flat no 401 ,Arihant Avenue| 4, o0 o0, (11,45,202.28 website : www.mp.gov.in/pwdmp E-mail: eepwdkhandwa@mp.nic.in Phone No. 0733-2222292
) 46, Gurunagar ,Opposite Barfani Dham , Indore, MP-|,Samarth Residency , Gram — "1 +lInterest & other ﬁrﬁamwmm/aﬁfﬁ /2022-2023/ @uedl/ m 28/12/2022
452002 Nanod  Indore, MP-452002 05/12/2017 Charges ffafad @ ¥g e (Online) fifowr smfm 1 St &1 wefaq wrt it fawga faomo demme

Date : 29.12.2022
Place : INDORE

On your request we have sanctioned home loan to you in the form of financial amount as per the conditions in the
agreement, which was accepted by you. (1) Details regarding the sanctioned amount of loan, date of sanction and your
account number is mentioned above. (2) As you are aware that loan amount disbursed to you is secured against above
mentioned (Column No. 4). Assets/ Security contract (secured asset). For this you have executed the necessary
documents and pledged as security. (3) We also inform you that frequent notices were served upon you to repay the total
amount of loan and you were requested orally also for the same but so far you have not settled the amount of loan, You are
therefore at a serious fault for the repayment of the loan. (4) Upto today's date you are liable to pay the above amount
column No. 6). (5) Due to the reasons mentioned above, we hereby inform you that you that you pay the total amount
payable by you within 60 days of receipt of this notice, if the amount is not paid, we shall use the powers entrusted to us
under section 13(4) of the secrutization act. (6) The amount realised after acting under the above powers will firstly be used
for all the expenses and charges, which in our opinion have been spent genuinely or related to the matter. The remaining
amount will be used to clear our dues upto to days date 31.12.2022 to execute the agreement as mentioned above and the
balance amount (if any) will be paid to you (7) Under section 13(13) of the act be informed that you can not transfer/ sale/
mortgage any of the secured assets mentioned in this notice, after you have received the notice without a written and
complete permission from the loan payer. (8) Under section 13(10) of the act we also inform you that if the amount of loan
given by us is not cleared after the sale of the secured assets, we have right to take up the case against you in the Debt
Recovery Tribunal (DRT). This Demand Notice is being published in two newspapers.

By Order

Authorised Officer
LIC Housing Finance Ltd

Fi
BANK

‘A SCHEDULED COMMERCIAL BANK

Name of Borrower/Co-Borrower/
Mortgagor/Guarantor/Loan A/c No.

APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE

AU SMAI.I. FINANCE BANK I.IMITED(AScheduIedCommercialBank)

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381)

Whereas, The undersigned being the Authorized Officer of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) under the “Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13 (12) read
with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice on the date as mentioned below calling upon the borrowers to repay the
amount mentioned in the said notice within 60 days from the date of receipt of the said notice as per the details given in below table: -

13(2) Natice Description of Mortgaged Property Dafe =
Date & Amount Possession Taken

(Loan A/C No.) L9001071022098127, | 14-Sep-22 < 10,37,619/-| All That Part And Parcel Of Residential/Commercial Property Land / 27-Dec-22
Sunita Jivan Songara (Borrower), Ankit| Rs. Ten Lac Thirty-Seven |Building / Structure And Fixtures Property Situated At Gram Panchayat
Jivan Songara (Co-Borrower) Thousand Six Hundred House No 06 P H No 83 Mehantpura Dhar Badnawar Madhya Pradesh
Nineteen Only as on Admeasuring 1600 Sqft
12-Sep-22
(Loan A/C No.) L9001071022533688, | 14-Sep-22 < 20,60,524/-| All That Part And Parcel Of Residential/Commercial Property Land / 27-Dec-22
Dharmendra (Borrower), Kiran W/o Rs. Twenty Lac Sixty Building / Structure And Fixtures Property Situated At Gram Panchayat
Dharmendra Patidar (Co-Borrower) Thousand Five Hundred Plot House At Ph No 47 Ward No 14 Bakhatgadh Dhar Badnawar
Twenty-Four Only as on Madhya Pradesh. Admeasuring 1175 Sqft
12-Sep-22
(Loan A/C No.) L9001071019850600, | 14-Sep-22 4,73,754/- | All That Part And Parcel Of Residential/Commercial Property Land / 27-Dec-22
Dharmendra Sisodiya (Borrower), Rs. Four Lac Seventy-Three | Building / Structure And Fixtures Property Situated At Gram Panchayat
Bhawar Lal Sisodiya (Co-Borrower) Thousand Seven Hundred | House N.09 On Survey No 292 Patwari Halka No 86 Panchayat Register
Fifty-Four Only as on No Dhar Madhya Pradesh. Admeasuring 2184 Sqft
13-Sep-22
(Loan A/C No.) L9001060113237107, | 13-Jun-22 ¥ 5,65,389/- | All That Part And Parcel Of Residential/Commercial Property Land / 28-Dec-22
Ashok Patidar (Borrower), Manju Rs. Five Lac Sixty-Five Building / Structure And Fixtures Property Situated At P.H.N. 79, H.N.
Patidar (Co-Borrower), Dashrath Thousand Three Hundred | 16, Ward No.1, Gram Molana, Tehshil-Badnagar, Dist - Ujjain , Madhya
Patidar (Co-Borrower) , Akhilesh Eighty-Nine Only as on Pradesh Admeasuring 1900 Sqft East: House Of Laxmi Narayan West:
Solanki (Guarantor) 10-Jun-22 Road North: House Of Mahendra South: House Of Ramchandra
(Loan A/C No.) L9001060115519659, | 12-Jul-22 % 6,58,493/- | All That Part And Parcel Of Residential/Commercial Property Land / 28-Dec-22
Sandeep (Borrower), Ramkunwar Bai Rs. Six Lac Fifty-Eight Building / Structure And Fixtures Property Sitauted At Sruvey .No. 354,
Chouhan (Co-Borrower), Ramchandra | Thousand Four Hundred Village- Jafla Tehsil- Badnagar , Dist- Ujjain Madhya Pradesh
Chouhan (Co-Borrower) Reena (Co- Ninety-Three Only as on | Admeasuring 41.76 Sq .Mtr East: Road & Colony West: 5 Ft Wide Gali
Borrower) Ramesh (Guarantor) 12-Jul-22 North: House Of Mr Pema Ji Bargunda South: Plot Of Bhoi
(Loan A/C No.) L9001060118184052, |06-Aug-22 < 14,67,664/-| All That Part And Parcel Of Residential/Commercial Property Land / 28-Dec-22
Rajpal Singh Chouhan (Borrower), Rs. Fourteen Lac Sixty- | Building / Structure And Fixtures Property Situated At House No. 25, Kh
Khushal Singh Chouhan (Co- Seven Thousand Six No. 433, Ph No. 23, Vill.- Kamanpur, Te.- Badnagar, Dist.- Ujjain, Madhya
Borrower), Hundred Sixty-Four Only | Pradesh Admeasuring 2394 Sq. Ft. East: House Of Bharat Singh West:
as on 05-Aug-22 House Of Mr. Raghuveer Singh North: Common Road South: Open
Space
(Loan A/C No.) L9001060118200453, | 06-Aug-22 % 3,90,356/- | All That Part And Parcel Of Residential/Commercial Property Land / 28-Dec-22
Sodan Singh (Borrower), Seema Jhala Rs. Three Lac Ninety Building / Structure And Fixtures Property Situated At P.H.No. 42,
(Co-Borrower), Thousand Three Hundred Village- Budhi Barlai Sanver,Dist- Indore Madhya Pradesh
Fifty-Six Only as on Admeasuring 330. Sq .Ft East: Road West: House Of Badri Lal North:
05-Aug-22 House Of Om Kar South: House Of Indar Singh

Date
Place

:31/12/2022
: Indore

The borrower having failed to repay the amount, therefore notice is hereby given to the borrower and the public in general that the undersigned has taken possession of the
property described herein above mentioned table in exercise of powers conferred on him/her under section 13(4) of the said [Act 2002] read with Rule
8 ofthe said rule on the date mentioned in the above table.
“The borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.”
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) for the amount and interest thereon mentioned in the above table.

sd/-

Authorised Officer AU Small Finance Bank Limited
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OFFICE OF THE ADDITIONAL PROJECT DIRECTOR

PWD PIU OLD PALASIYA INDORE

Email:- apdpiuindore@gmail.com

0. /F-3/2022/Gen/APD/NIT-31/6818

Indore Date: 28/12/22

Online percentage rate bids for the following works are invited (SOR w.e.f. 15.09.2022) from Registered
Constractors and Firms of repute fulfilling registration criteria Interested bidders can view the detailed NIT- 31
on the website http://mptenders.gov.in The Bid Document can purchased only online. For Amendment to NIT,
if any, would be published on website only, and not is newepaper.

S. | Tender Name of Work District PAC EMD Cost of |Time Period
no.| No. inLacs | inRs |Document for
in Rs | Completion
in Months
1 2 3 4 5 6 7 8
1 2022_ |SUPPERVISION AND QUALITY ALIRAJPUR | 300.00 |3,00,000{ 12,500 24
PWPIU_ | CONTROL CONSULTANCY SERVICES
238571_1|FOR OF VARIOUS BUILDINGS
IN DISTRICT ALIRAJPUR
2 | 2022_ |BALANCE, MAINTENANCE, MINOR BARWANI |320.00 |3,20,000{ 15,000 24
PWPIU_ | AND UNDER P.G. WORKS OF PIU,
238901_1| PWD DISTT.BARWANI
3 | 2022_ [CONSTRUCTION OF 03 NOS. LABORATARY, | KHARGONE | 61.21 | 61,210 | 10,000 6
PWPIU_ | AND 02 NOS. ADDITIONAL GCLASS ROOM
239213_1|IN HIGHER SECONDARY SCHOOL
BUILDING AT DHULKOT BALANCE WORK
DISTT. KHARGONE M.P. (Second Call)
4 | 2022_ |CONSTRUCTION OF BALANCE WORK OF | KHARGONE | 151.87 {1,51,870| 12,500 6
PWPIU_ | NEW COURT BUILDING AT MAHESHWAR,
238132_1| DISTRICT KHARGONE (MP) (Second Call)
5 | 2022_ |BALANGE, MAINTENANCE, MINOR AND| RATLAM |150.00 {1,50,000| 12,500 12
PWPIU_ | UNDER P.G. WORKS OF PWD PIU RATLAM
239312_1| DISTT. RATLAM INCLUDING INTERNAL
AND EXTERNAL ELECTRIFICATION (M.P.)
(Key Date) :-
1. Document Download/Sale Start Date - 21.12.2022
2. Bid Submission Start Date - 22.12.2022
3. Bid Submission End Date - 06.01.2023
4. Bid Opening Date - 07.01.2023

G-21068

Additional Project Director
PWD PIU INDORE
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